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Oopen Court,

CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BEINCH,
RXIJIJ;?‘.}IABAD .

* s 0 0

original Application no. 510 of 2003,

this the 12th day of May*2003,

HON'BLE MAJ GEN K,K, SRIVASTAVA, MEMBER(A)
HON'BLE MRS, MFEERA CHHIBBER, MEMBER(J)

Mukund Lal Sonkar, S/o sri gangi Ram, R/o Village Tahsia Ka
Pura Ram Nagar, Meja, Allahabad,
Applicant,
By Advocate : Sri J.S. vadav.
Versus,
1. uynion of India through G.!M,, Eastern Railway, GorakBhpur,
2, Head Commercial “anager, fadministrative officer,
Varanasi (pgrsonnel)‘N.E.R., Varanasi,
3. G«M. {(P) N.R.R, Gorakhpur,
4, ©Sri S.C. Prasad, Administrative Officer, N.E. Rly.,
Varanasi.
5. DeReM.,s N.E.R., Varanasi.,
Respondents,

By advocate : Sri vinod xumar for Sri k,p, Sinch.

ORDFER {ORAL)

BY MAT GEN K.,K. SRIVASTAVA, MEYBER{X)

Tn this O.aA. filed under Section 192 of the 2,T. 2act,
¥
1985, the applicant has prayed for quashing <{ar quasbibas
of the order dated 10,3.2003 by which he has been removed

from service, The applicant has also prayed for quashing

of the chargesheet dated 28.,11,2001,

2. The applicant was appointed as 1LCP in class IV category
in the reSpondenté establishment on 10,9,80, He was promoted
as Goods Clerk on 7,.,5.83., The applicant was again promoted
as>sr. Goods Clerk in August'88 and thereafter as Head
commercial Clerk in March'93. The applicant was served

with a major penalty chargesheet dated 28,11,2001, after

completion of the disciplinary proceedings, the discpplinary
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authority passed the removal order dated 10,3,2003 (aAnnexure

'2=6) which has been challenged by the applicant in this 0. A.

‘-

3. on perusal of the record, it appears that the applicant
has not preferred any appeal., The statutory._ appeal is
available to the applicant and the applicant should have
approachad tiis Tribunal only after exhausting the departmen-

tal remedy, which was available to him,

4, 1In our considered opinion, the interest of justice shall

be better served if the applicant is given an opportumity
to prefer an appeal which may be decided by the appellate
authority within the specified period of time by a reasoned

and speaking order,

5, 1In the facts and circumstances of Yhe case, the present
OeAe is finally disposed of at admission stage itself with
a direction to the applicant to file an appeal before the

, W from today 1.
appellate authority within a monthé if he so desires. Gte
e appeliate authority shall decide the aopeal of the
applicant within a period of three months from the date

of receipt of such appeal alongwith a copy of this order,

There shall be no ol ‘er as to costs,
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